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SHRI M. V. CHANDRASEKHARA
MURTHY (Kanakapura): Mr. Deputly
Speaker Sir, I rise to take part in the
discussion of the recent incident of
intimidation and harassment of our
High Commissioner at Dacca. Since
one week, the vicinity of the Indian
High Commission’s office at Dacca has
become a scene of series of demonst-
rations organised by the reactionary
political forces. They have ransacked
the Indian Photographic Exhibition
and also yesterday, they had heavily
stoneq the Indian library at the Indian
High Commissioner’s premises. But
the people of Bangladesh anpg all the
politica] parties should remember to-
day, the amount of sacrifice the people
of India haq rendered in getti-.ng their
country liberated from the
hands of the revolutionary for-
ces. But today, it ig very un-
fortunate that such a treatment we
are geting from that countryy Any-
way, we have an efficient and dyna-
mic Foreign Minister who ig capable
of solving this problem very soon
amicably. I personally request the
hon. Minister to resolve this issue
very. soon before it gets further de-
teriorated,

In view of the recent developments,
I want to put some gpecific ques-
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tions to the hon. Minister, I wantto
know from the hon. Minister whether
it is a fact that some third foreign
country or some foreign agency like
CIA is involved in this with the con-
nivance of the reactionary forces and
also the nationality of persons who
are alleged to be following the car
of our High Commissioner in  this
intimidation and harassment incident.

SHRI P, V. NARASIMHA RAO:.
Sir, it will be very difficult for me
to say anything definite on the ques-
tions raised by the hon. Member. So,
I would request the House not to
insist on any specific answers to.
these questionsy

MATTER UNDER RULE, 377

MR. DEPUTY-SPEAKER: Matters:
under rule 377, Shri Mani Ram Bagri.

(i) DAMAGE TO STANDING CROPS FROM
© HAILTORM AND UNSEASONAL
HEAVY RAINS IN HARYANA, PUNJAB.
RaJasTHAN AND UTTar PRADESH
ETC. -
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